
FIR NO. 238/21
State V. Kamal Kumar and Akashay Kumar

PS – Bawana
11.06.2021
Present: Ld. APP for the State.

IO W/ASI Sarla Devi in person. 

It  is  submitted  by  the  IO  that  the  accused  persons

Kamal  Kumar  and  Akashay  Kumar  are  evading  their  arrest

deliberately and NBW could not be executed against the accused

persons  despite  best  efforts.  Applicant  further  prayed  for

issuance  of  the  process  U/s  82  Cr.  PC  qua  the  accused    Kamal

Kumar and Akashay Kumar.

Heard and allowed. 

Accordingly,  let  process  u/s  82  Cr.  PC  be  issued

against  the  accused  persons  namely  Kamal  Kumar  and

Akashay  Kumar  on  their  last  known  address  with  the

directions to execute the same at least 30 days before the

date given.  The  process  server  is  also  directed  to  ensure  the

execution of the aforesaid process by:-

1. Affixation  on  the  main  gate  of  the  house  of  the

accused. 

2. The  photographs  regarding  the  affixation  of  the

process  in  the  aforesaid  manner  be  also  filed  along  with  the

report. 

3.  By public announcements in the area.

4. To record the statement of two respectable members

of  the  society  regarding  the  execution  of  the  process  in  the

aforesaid manner. 

 IO is  also directed to ensure the publication of  the

process in a leading National English/Hindi/Vernacular languages



newspaper having circulation in the area of the residence of the

accused.

Be put up for report on 24.08.2021.   

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 743/2020
State V. Prince @ Bhura

PS – Bawana
11.06.2021
Present: Ld. APP for the State.

Mr. Praveer Singh, Ld. Counsel for the applicant/ 
accused (VC).

This is an application for surrender of bail filed by the

accused Prince @ Bhura.

It is submitted by Ld. Counsel that accused Prince @

Bhura has already been arrested in some other FIR.

Heard. Record perused.

In view of arrest of accused, the present application

sands disposed off accordingly.

Dasti. 

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 204/21
State V. Ikram
PS – SB Dairy

11.06.2021
Present: Ld. APP for the State.

Mr. Sunil Tomar, Ld. Counsel for the applicant/ 
accused (VC).

Reply to the bail application has been filed on behalf

of the IO. 

I have heard the arguments and perused the reply.

In this case, investigation is completed and co-accused

namely Fahim has already granted bail by Ld. Sessions Court.  No

purpose  will  be  served  by  keeping  the  applicant  in  jail.

Accordingly,  the  bail  application  is  allowed  subject  to  the

following conditions : 

1. Applicant/ accused shall furnish bail bonds and surety

bonds  in  a  sum  of  Rs.  25,000/-  with  one  local  surety  of  like

amount ;

2. The applicant / accused will not jump the bail and will

appear in the court regularly.

The application stands allowed accordingly.

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 29/21
State V. Himanshu Sherawat
PS SB Dairy
11.06.2021

Present:- Ld. APP for the State. 
Ld. Counsel for applicant (VC).

This is  an application seeking release the applicant/

accused on personal bonds filed on behalf of applicant/ accused

Himanshu Sherawat.

It  is  submitted  that  applicant/  accused  has  already

granted interim bail vide order dated 27.05.2021 by Ld. Duty MM

and he could not arrange the surety till  date as he belongs to

poor family. Therefore, he may be released on personal bonds.

Reply to the application has been filed on behalf of

the IO. 

I have heard the submissions and perused the reply

Considering  that  accused/  applicant  is  belonged  to

poor  family,  this  court  deems  it  fit  to  allow  the  present

application  subject  to  furnishing  of  personal  bonds  in  sum  of

Rs.10,000/-. Hence, application stands allowed.

Application stands disposed off accordingly.

Dasti. 

(VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 192/21
State V. Md. Rahim
PS – Bawana
11.06.2021

Present:- Ld. APP for the State. 
Mr. Hari Om Gupta, Ld. LAC/ Counsel for applicant 

(VC).

This is  an application seeking release the applicant/

accused on personal bonds filed on behalf of applicant/ accused

Md. Rahim.

It  is  submitted  that  applicant/  accused  has  already

granted interim bail vide order dated 25.05.2021 by Ld. Duty MM

and he could not arrange the surety till  date as he belongs to

poor family. Therefore, he may be released on personal bonds.

Reply to the application has been filed on behalf of

the IO. 

I have heard the submissions and perused the reply

Considering  that  accused/  applicant  is  belonged  to

poor  family,  this  court  deems  it  fit  to  allow  the  present

application  subject  to  furnishing  of  personal  bonds  in  sum  of

Rs.20,000/-. Hence, application stands allowed.

Application stands disposed off accordingly.

Dasti. 

(VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 2213/21
State V. Unknown
PS – Bawana
11.06.2021
This is an application for releasing vehicle No. DL 11SK 3645 on

superdari filed by applicant  / registered owner Sh. Suresh.

Present:- Ld. APP for the State. 
Sh. Vivekanand Gihar, Ld. Counsel for applicant (VC).

Reply to the application has been filed on behalf of

the IO. 

I have heard the submissions and perused the reply. 

Instead of releasing the vehicle on superdari, I am of

the considered view that the vehicle has to be released as per

directions  of  Hon'ble  Supreme Court  in  case titled as  “  Sunder

Bhai  Ambalal  Desai  Vs.  State  of  Gujrat”,  AIR  2003  SC  638,

wherein it has been held, 

“68. Vehicles involved in an offence may be released to

the  rightful  owner  after  preparing  detailed  panchnama;  taking

photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person

to whom the custody is handed over.

70. The production of the vehicle should not be insisted

upon during the trial. The panchnama and photographs along with

the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof

should be the general norm rather than the exception. 

72. If the vehicle is insured, the court shall issue notice

to the owner and the insurance company for disposal of the vehicle.

If there is no response or the owner declines to take the vehicle or



informs  that  it  has  claimed  insurance/released  its  right  in  the

vehicle to the insurance company and the insurance company fails

to take possession of the vehicle, the vehicle may be ordered to be

sold in auction.

73. If a vehicle is not claimed by the accused, owner, or

the insurance company or by a third person, it may be ordered to be

sold by auction.” 

The  view  of  the  Hon'ble  Supreme  Court  has  been

reiterated by Hon'ble Delhi  High Court in case titled as “Manjit

Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

Considering the facts and circumstances and law laid

down  in  the  above  said  case  laws,  let  the  vehicle  in  question

bearing registration number  DL 11SK 3645   be released to the

applicant  on furnishing  security bond/indemnity bond as per

valuation  report  of  the  vehicle.  IO  is  directed  to  get  the

valuation done of the vehicle prior to releasing the same to the

applicant  as  per  directions  of  Hon'ble  Supreme  Court.  The

panchnama  as  mentioned  above  be  also  prepared.  The

photographs  of  the  vehicle  be  taken  and  the  cost  of  the

photographs shall be borne by the applicant. 

Copy of this order be given dasti to applicant. 

Panchnama,  photographs  and  security

bond/indemnity  bond  be  filed  in  the  court  along  with  charge

sheet   

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 233/21
State V. Dalveer Singh
PS – SB Dairy 
11.06.2021
This is an application for releasing vehicle No. DL 11EA 3518 on

superdari filed by applicant  / registered owner Sh. Kishor

Paswan.

Present:- Ld. APP for the State. 
Sh. Kishor Paswan, Ld. Counsel for applicant (VC).

Reply to the application has been filed on behalf of

the IO. 

I have heard the submissions and perused the reply. 

Instead of releasing the vehicle on superdari, I am of

the considered view that the vehicle has to be released as per

directions  of  Hon'ble  Supreme Court  in  case titled as  “  Sunder

Bhai  Ambalal  Desai  Vs.  State  of  Gujrat”,  AIR  2003  SC  638,

wherein it has been held, 

“68. Vehicles involved in an offence may be released to

the  rightful  owner  after  preparing  detailed  panchnama;  taking

photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person

to whom the custody is handed over.

70. The production of the vehicle should not be insisted

upon during the trial. The panchnama and photographs along with

the valuation report should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof

should be the general norm rather than the exception. 

72. If the vehicle is insured, the court shall issue notice

to the owner and the insurance company for disposal of the vehicle.



If there is no response or the owner declines to take the vehicle or

informs  that  it  has  claimed  insurance/released  its  right  in  the

vehicle to the insurance company and the insurance company fails

to take possession of the vehicle, the vehicle may be ordered to be

sold in auction.

73. If a vehicle is not claimed by the accused, owner, or

the insurance company or by a third person, it may be ordered to be

sold by auction.” 

The  view  of  the  Hon'ble  Supreme  Court  has  been

reiterated by Hon'ble Delhi  High Court in case titled as “Manjit

Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

Considering the facts and circumstances and law laid

down  in  the  above  said  case  laws,  let  the  vehicle  in  question

bearing registration number  DL 11EA 3518   be released to the

applicant  on furnishing  security bond/indemnity bond as per

valuation  report  of  the  vehicle.  IO  is  directed  to  get  the

valuation done of the vehicle prior to releasing the same to the

applicant  as  per  directions  of  Hon'ble  Supreme  Court.  The

panchnama  as  mentioned  above  be  also  prepared.  The

photographs  of  the  vehicle  be  taken  and  the  cost  of  the

photographs shall be borne by the applicant. 

Copy of this order be given dasti to applicant. 

Panchnama,  photographs  and  security

bond/indemnity  bond  be  filed  in  the  court  along  with  charge

sheet.   

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 



FIR NO. 100/21
State V. Rattan Singh

PS – Bawana
11.06.2021
Present: Ld. APP for the State.

Ld. Counsel for the applicant/ accused (VC).

Reply to the bail application has been filed on behalf

of the IO. 

I have heard the arguments and perused the reply.

In  this  case,  investigation  is  complete  and  charge

sheet  has  already  been  filed.  No  purpose  will  be  served  by

keeping the applicant in jail.  Accordingly, the bail application is

allowed subject to the following conditions : 

1. Applicant/ accused shall furnish bail bonds and surety

bonds  in  a  sum  of  Rs.  20,000/-  with  one  local  surety  of  like

amount ;

2. The applicant / accused will not jump the bail and will

appear in the court regularly.

The application stands allowed accordingly.

   (VAIBHAV MEHTA)
    MM-05 (N) / ROHINI COURTS
           NEW DELHI/ 11.06.2021 


